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Heard the learned Advocate.

The applica”nt in this Application has prayed for'graht
ration Assistance to his .third child. He would contend

" that th@ benefit of Childr_en Education Assistance Rules which
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ulated in Rule 8, which would say that assistance in

D_ecember_,’,198'7 and shail be restricted to two children

proviso that where a. Government servant claims
n’s Educational Assistance in respect of some of h_is
h and Hostel Subsidy ini respect of other children, the
umber' of children in reSpect of whom the aIIowgncé or
/ is drawh shall not exceed three children born up-to
2cember.” 1987 and two children born thereafter. He,
re, prays that respondehts have violated the guidelines
e mandatory provisions which ought to have been
ed with.

Apparently, the third child of the applicant was born

aftér 3|15t December and, therefore, he is entitled to Education

Assistd

nce restricted to the two children born up to 1987. Had

prders shall be admissible to Government servant in
of not more than three children at any time, born up -

time, born thereafter, is applicable to him. It a_Iso,sa’ys'
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the third child also bo'rn Hefore 1987, he or she, would also

have been eligible for such allowance but, as in the instant

case the child was born
cannot be extended to

application fails and the same is therefore dismissed in limine.

after 1987, thus, such concession
the applicant for this child. The \4
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